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lion of the family is vwy hard. However, such 
an appomtee has to acquire the neoessaiy 
educational qualiTicalion within two years of 
the appointment faffing which his senrices 
are liable to be terminated.

(c) and (d) Does not arise. 

[Tmn^t^orU

Labour Intensive Industries

3334. SHRIKASHIRAM RANA: WHIthe 
PRiiUlE MINISTER be pleased to state:

(a) the names of labour intensive indus­
tries which have been resented by the Gov­
ernment;

(b) the details of the steps taken so far 
to prevent the entry of big industries in the 
labour intensive industries and ta restrictthe 
production of such products t>y the big indus­
tries; and

(c) the steps taken by the Government 
to encourage the labour intensive indus­
tries?

THE MINISTER OF STATE M THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) The crfteria a d o f^  for reser­
vation of items in the small scale sector are
as under:-

0) ArtKles which couki be produced 
economkally by small scale or andlleiy 
industrial undertakings;

(ii) High employment generatnn;

OS) Diffusing entrepreneurship in 
industry;

(iv) Preventk>n of concantratkm of 
economic power to the* common detriment, 
ete.

As on date. 636 items have been 
resenreJ for exclusive manufacture in the 
smal scale sector.

(b) Once an item is reserved for exclu­
sive devetopment in the small scale sector, 
no medium/large scale undertakings are 
permitted to manufacture the saki item ex­
cept under the foltowing conditbns:

i) Where existing medium/large in­
dustrial undertakmgs are manufacturing 
resented Hems, they have to obtain a Carry 
on Business (COB) licence to continue 
manufacture of such reserved items.

i) When smaH scale industral under- 
takmgs graduate into medium/large scale 
undertakings have also to obtain a COB 
lk»nceto enable them to continue manufac­
turing of reserved items.

iii) In case large scale undertakings 
wish to take up manufacture of items re­
served for small scale sector, their applica- 
tkMis can be considered if they undertake an 
export obfigatkm of a minimum of 75% of 
new or additkmal productton to be achieved 
with a maximum period of three years.

Vniatnn of the provisk>ns under res- 
enratton poficy is punishable under Sectbn 
24 of the Industries (I}evek>pment and 
Regulatkxi) Act, 1951 vkie Section 4 of the 
Amendmenr Act of 1984.Spedfic instances 
of large scale sector in excess of their 
Icensed capacity brought to the notk» of the 
Government are k>oked into and appropriate 
actkm is taken by Administrative Ministries/ 
Departments concerned.

To kx>k into the complaints of vnla- 
tion of resoivation poUcy relating to encroach­
ment, Govt, have constituted acommittse to 
checkentry/expanskmoflarge/m'MjiiKnscaSd 
unKs into areas reserved for stnaS: scale 
sector under the Chairmansh'̂  Devatop-
mentCommissk>ner(SmallScaleln jstries).
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(c) The primary objective of policy 
measures for prompting and strengthening 
smalt, tiny and village enterprises laid in 
Psyliament on 6.8.1991 is to Impart more 
vitality and growth Impetus to the small scale 
sector to enable it to contribute its mite fully 
to the economy, particularly in termsof growth 
of output, employment and exports.

[EngHsHi

Setting up of Industries by NRIs

3335. SHRIJ. CHOKKA RAO: Will the 
PRIME MINISTER be pleased to state:

(a) whetherthe NRIs have been interest 
in establishing new industries in India after 
announcement of the recent liberalised in­
dustrial policy; and

(b) if so, the details of the industries in 
which NRIs have come fonvard to take up?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P J. 
KURIEN): (a) and (b). Since the announce­
ment of the new industrial policy on 24th 
July,1991,30approvals have been accorded 
t>y the Special Approvals Committee (Non- 
Resident Indians) for setting up industries in 
the various fields viz., printing, chemicals, 
computer software etc.

Expansion of Sugar Mills

3336. SHRI KASHI RAM RANA:
DR. LAXMI NARAYAN PAN- 

DEY:

Will the Minister of FOOD be pleased to 
state:

(a) the number and details of applica­
tions received from thesugarmiUs for expan­
sion; and

(b) the time by which the Government 
propose to take actton for expanding the 
Crushing capacity of the mills?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) As on 30.11.1991,55 applica- 
tnns received for expansion of capacity in 
the existing units were pending in the Minis- 
^  of Food for grant of Industrail Licences, 
the details of which are given at Annexure.

(b) The Central Gtovemment, vide Press 
Note dated 8.11.1991, has announced the 
Ucenctng Policy GukJelines for the sugar 
year 1991-92 and the 8th Five Year Plan 
(1992-93—  19^97). All pending applk»- 
ttons for grant d  licences for expans»n in 
the existing sugar factories wouM now be 
oonsklered as per this revised policy.




